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I assure you right now that whatever 
assistance you want for marketing and 
processing, I am prepared to give the tece- 
ssary hdp> As far as the N. C. D. C.’s 
help, all tile strength and financial resources 
of the N. C. D .C  will be placed at the 
disposal of the Kerala Government to the 
extent possible and feasible. We will cons­
ult you and consult the Kerala and also 
try to go into that matter, but I cannot say 
off-hand right now, whai should be the 
price policy.

Sir, I am glad that the Hon’ble Lady 
Member suggested that some Board be set­
up for coconut. All these suggestions will 
be considerd when I am discussing with 
the Members fiom Keraia. With these few 
words, I finish.

SHRI. C.M. STEPHEN : There is a 
think.ng that the price now prevails is fairly 
normal and nothing more is necessary. Do 
you agree with that or do you agree with 
our contention that the price must be 
satisfactory ?

SHRI ANNASAHEB P. SHINDE : 1 
feel you have a very strong case.

SHRI D1NFN KHATTACHARYA . 
What is your immediate suggestion ?

SHRI ANNASAHAB P. SHINDE : I 
v. ish tf was so easy I said about imports
I said about credit policies, I said I 
will take up with the Reserve Bank of 
India about long-term and short-term 
marketing and processing arrangements. 1 
have already made observations. I think 
Hon. Members should appreciate the way 
my Ministry is trying to go into these 
problems.

MR. DEPUTY SPEAKER : We now 
take up Private Members’ Business. Bills to 
be introduced.

IS 30 bn.
PREVENTION OF FOOD ADULTE­

RATION (AMENDMENT) BILL*
(Amendment o f sections 2,7, etc.)

$ m i  B.S. BHAURA (Bhatinda): I beg

move for leave to introduce a Bill further to 
amend the Prevention of Food Adulteration 
Act, 1954.

MR. DEPUTY SPEAKER : The ques­
tion is :

“That leave be granted to introduce a 
Bill further to amend the Prevention 
of Food Adulteration Act, 1954.”

The tnotion was adopted

SHRI B.S. BHAURA : I introduce the 
Bill.

PREVENTION OF LOTTERIES BILL*

SHRI ANADI CHARAN DAS (Jajpur) : 
I beg to move for leave to introduce a Bill 
to provide for the prevention of State 
lotteries.

MR. DEPUTY SPEAKER : The ques­
tion is :

“That leave be granted to introduce a
Bill to provide for the prevention of
State lotteries.”

The motion was adopted

SHRI ANADI CHARAN D \S  : 1 
introduce the Bill.

BAN ON COMMUNAL POLITICAL 
PARTIES BILL*

SHRI SAMAR GUHA (Contai) : I beg 
to move for leave to introduce a Bill to 
provide for a ban on actitivies of communal 
political part es and for matters connected 
therewith.

MR. DEPUTY SPEAKER : The ques­
tion is :

•'That leave be granted to introduce a 
Bill to provide for a ban on activities of 
communal political parties and for 
matters connected therewith.”

The motion was adopted.
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SHRI SAMAR CiUHA I introduce lh«
Bll

FRFEDOM ON ENTRY TO PUBLIC 
PLACES OF WORSHIP BILL*

SHRI SAMAR GUHA (ContaO I btg 
to move for leave to i trod jce a Bill to pro- 
\ide for freedom of entry to public places 
cf rel gious worship and for matters conne­
cted therewith

MR DEPU1Y-SPEAKER The ques
tion is

‘ That leave be granted to introdue a 
Bill to provide for freedom of entry to 
public plates of reIi|,ioiworship and 
tor matters C( nnected therewith '

The motion was adopted

SHRI SAMAR GUHA I introduce the
Bill

CIVIL LIBERTIES COMMISSIONS BILL*

DR KARNI SINGH (Bikaner) 1 beg 
to move for leave to introduce a Bill to 
provide for tht setting up of ( ivil liberties 
Commissiot s to investigate mfringmcnt of 
civil 1 berttes guararteed by the Consti­
tution

MR DEPUTY-SPfcAkF R The ques­
tion is

"That leave be granted to introduce a 
Bill to ptovide for ttu. setting up of Civil 
Libeities Commissions to investigate 
mfringmcnt oi Civil libeities guaranteed 
by the Constitution,

The motion was adopted

DR KARNI SINGH I intioduet the
Bill

CONSTITUTION (AMENDMFNT) BILL* 
(Substitution of article 33S)

SHRI C T DHANDAPAN1 (Dharapu* 
ram) 1 beg to move for leave to introduce

a Bill further to amend the Constitution of 
India

MR. DEPUTY-SPEAKER : The ques­
tion i s :

“ That leave be granted to introduce a 
Bill further to amend the Constitution 
of India ”

The motion has adoptt d

SHRI C T DHANDAPANI I intro­
duce the B 1<

FACTORIES (AMENDMENT) BILL* 
(Amendment o f Section 2)

SHRI C T DHANDAPANI (Dfara- 
puiam) I b'g to move fe r leave to intro­
duce a Bill further to amend the Factor e\ 
Att, 1948

MR DEPUTY-SPEAKLR The quts 
tion is

That leave be granted to introduce a
B II lurthtr to amend the Factories Att,
1948 ”

The motion was adopted

SHRIC 1 DHANDAPANI I intro­
duce the Bill

RAILWAYS (ABOLITION OF CASUAL 
LABOUR) BILL*
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MR DEPUTY-SPEAKER : The ques­
tion is

“1 hat leave be granted to introduce a 
Bill to provide for the abolition of the 
pract ce of employing casual labour in 
the Raih ays *'

The motion m as adopted
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